
M  (mm alu) * Ww 
s ta in r  * t  *  J *  w w t

i m .  «ft m fc w  ; w
TWf 3RTT̂  $qT *** f r

(w) *<?r # r r e  
si^jjt) *rfn«r stTw^t %-?

^  t  »

(<i) fjfr w  tffav fc?r *r?$cr 
% snfr % srpqr ^  5*nr=r gM r %?i? 
t m r e n f t ^ t  ,

(*») «H7T ST i*F sfawr s?fJT«ar«r
’P^J'fWStyr PTf^cT^^S rJTn 'TT-f^F
T^ifr w ifo  ^  w w  smfr *t f  ^afcrr

% f W  $ W f Sî fT
I  , ^

(*r) sfe  |r ,  m  n* w  m  *rfc 
nift m w t ►Tnir t : ?

TOT «rwt («ft W * :

(»•) ift s?t i 

(q ) ĴT qr Hfatf W T  r̂r 
?TT̂  ft '3&W fWT -TT'TT t  fa*?  

frfinwrr ^  irsrm  ? r t  ?T*rt*r trv r  
T̂Tm | i

(*r) m  (* ), *t*rr* »t * ^ r  
^ r fW  ^  37 STFcTR nft |  I «r<t*TPT 
**75 f̂ fwrw tft m W i =rr?n 
<r*ri<̂  r<r *t ^Tr i t t ? ? i

Alleged racketeering by some 
Steel Firms

1600 SHRI S R DAMANI Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a) whether any racketeering has 
come to the notice of Government toy 
«ome steel firms to corner the entire 
«xport quota;
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(b) whether it resulted in •  big loss 
of advantage to India; and

(c) if so, the facts thereof and the 
extent of responsibility of SAIL 
involved in this behalf?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD) (a) No 
such malpractice has come to the 
notice of Government

(b) and (c) Do not arise

12 hrs.

QUESTION OF PRIVILEGE 

Import Licence Case

MR SPEAKER We will now take 
up the privilege question

THE MINISTER OF HOME AF
FAIRS (SHRI K BRAHMANANDA 
REDD\; Sir, m the first instance, I 
\fcould like to clarify the factual posi
tion with regard to some of the points 
made by hon Membeis

AN HON MEMBER Sir, the Mi
nister is not saying anything further 
Perhaps, he is waiting for the papers . 
(Interruptions)

SHRI PILOO MODY (Godhra) His 
papers will come to him as soon as 
the Prime Minister’s Secretariat re
leases them Meanwhile let him 
answer some of our question (In
terruptions)

MR SPEAKER He does not ques
tion from where you bring your 
papers

SHRI PILOO MODY He cannot, 
he is a Minister, after all

wwiwmfrw jprrcr t  ra
it firr t  w  1

KARTIKA 80, IMA (SAKA)
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f a #  (wim ) : v m  
w z m ,  $  v  m  <n- m*\ g i 
. . . (w it h )

eft fw*rrft
*5 % m  $  * r  <rm i * I  n rfa rrfe
wft w *  *ft | <

<r«rw « * $ w : fo re  ^  to

eft w r »nrr ? *rr »m i
Why can't you all s»t down?

SHR'I PILOO MODY: Sir. I want to 
move that the discussion on this be ad
journed for five minutes or till the 
Prime Minister’s Secretariat is ready 
to send the papers. . .  (Interruptions)

*ft fan*  :
^ r r  s q - ^ r r  sn^r ?fr i

v e x  «narttf : ^

(Interruptions) .

MR. SPEAKER: Order please. All
of you are shouting; all of you are 
standing.

SHRI MADHU LIMAYE: They are
shouting. I rose on a point of order.

MR. SPEAKER: May I request you
not to disturb the House?

SHRI SHYAMNANDAN MISHRA 
(Begusarai): What are we expected to
do now?

MR’. SPEAKER: You listen to him.

SHRI SHYAMNANDAN MISHRA: 
He is not speaking.

MR. SPEAKER: He was already on
his legs; he started speaking. Whe
ther the papers were there or not he 
started speaking.

SHE* II. N. MUJCERJEE (Chtetttfe- 
North-East): 1 would not make »
frivolous point of order.

Never before have we ever seen a 
breach of the department expected of 
Members of this House particularly 
Ministers, that we have all seen in the 
case of the Home Minister. We know  
that the Ministers have to be assisted 
by officers in that Box. We know that 
Ministers on many occasions have to 
be supplied with material. But we 
know, at the same time, that when 
Ministers are informed a day before 
that they have to come to the House to 
make a statement on a certain matter 
at 12 O’ Clock or whatever time it 
may be, the Ministers must be ready 
and preparedd with the material. I 
am willing to forgive the Minister for 
not being entirely ready and beln£ 
assisted at the last moment by a fresh 
material. But I cannot forgive when 
the Minister looks helplessly at the 
officers’ Box and the entire House is 
so to speak, kept at ransom, at bay, 
kept away from anything to be done. 
And you, Sir, in your wisdom have 
chosen to overlook it at ali You are 
looking neither here nor there but 
only allowing the Minister to collect 
himself.. . .  (Interruptions).

MR. SPEAKER: Order please. I
do not like that. You say, I am over
looking. I must look at the House. 
They are sitting at my back. What 
am I looking at that? The Minister 
was already standing. When I asked 
him, he started speaking. It was up 
to his colleague to collect some other 
papers for him . . .  (Interruptions)

sft t o  famft : a t t  w n  ynrrft♦
STTrf rfT )

m m  : f**r srra <rr * 
jfr*rr i

font* : w n  cr v m  %
$  ;*t, n$r 11  afrvtf ***

f  i
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SHRI PILOO MODY: The Speaker 
has to listen. . .  (interruptions)

MR. SPEAKER: He has the right
- to collect papers if he has forgotten 

them. What is wrong about it?

SHRI PILOO MODY: On a point
of order.

SHRI MADHU LIMAYE: On a
point of order.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, I want to make 
•a submission.

MR. SPEAKER: No submission. The 
Home Minister.

SHRI JYOTIRMOY BOSU: The
House had no business for seven 
minutes___

MR. SPEAKER: He was on his legs

SHRI MADHU LIMAYE: On
point of order.

MR*. SPEAKER: On what?

SHRI PILOO MODY: Kindly recog
nise either him or me.

MR SPEAKER: Look at the tone m 
which he is talking.

SHRI PILOO MODY* I am only 
talking loudly so that you hear me.

MR. SPEAKER: I am hearing Mr.
Madhu Limaye.

sft w  fcw r fartsft ^  
srrcfar z s i f  »rf ft fa  sttth
^ ’stt ^ t  far 3r*r wz s f m  £  fa*  m i

en ?r*r tt-tst *>$r f ,

|  i sra w x  «r?
$  7 m*

£  fair m i  |  tit farnfV £  *rwr
m  f  i w  tfsrrrt

w r a V  f  s t t s  m i
£>T f  fmr tfV **TR Jflft f'tT * *TT<T
f  *fNr> «ffr w (t |  i m n  
j f  * «rrfrcf t f f a i  i

SHRI JYOTIRMOY BOSU: Sir, I 
move a motion that the Home Minister 
is considered unfit for his job; he has 
shown utter disregard to the House. . .

MR. SPEAKER: No, please.

«hw i«m  lifu '<rFY*tfr ̂ r f c r  
^*rfnT v x  i rfsrcr, *nw?rr i

MR. SPEAKER: After all, we are
all human beings, fftr ^  ?fT

it ft 1

m m  $
irfr  fv*»ra *r f w  grr *  1

f t s n r *  rnmpm (»*~r) . 
srtr f»:m m 5Tt *r qpr m  1

«ft msm  fw $tO  m f e f r  ?*»
tpTT*T% ^  Vfft v r  1

5ivT w w  fa* ( w r )  *r 
tfr ip  *r ft, mp ; * r  f t  i

v t m  m  f  w  3ft % *
*T erg f q 1 1

SHRI PILOO MODY: Mr Speaker,
Sir, now that you have revived the 
humour of the House, I will speak 
softly.

MR. SPEAKER. I always do it But 
when you speak, I also feel tempted to 
do it.

SHRI PILOO MODY ■ This is what 
is known as human action and reac
tion . . .

MR SPEAKER I wonder if both 
of us are human.

SHRI PILOO MODY- Except that 
some people are under strain and the 
others are not.
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[Shri PilQo
As far a« the events that transpired 

between 1290 end 1815 hours are Con
cerned it is a fast that H e Minuter 
was called. He also started asking for 
some papers a t th* same time. I am 
sorry that you in your explanation have 
failed to grasp this jw M t thereafter,
I asked in the interregnum may 1 ask 
the questions? If you had allowed me 
to ask these three question*, you could 
have saved the Government a great 
deal of embarrassment.

MR. SPEAKER: Just listen to me,
please. I allowed those members who 
have given the notice. If I had allow
ed you, I would not have been able to 
stop others.

SHRI PILOO MODY: I have not
finished. Then, I moved a motion and 
you chose not to recognise the motion. 
Thereafter you found that for a full 7J 
minutes no papers were supplied to the 
Home Minister on the basis of which 
he has to make a statement. If he 
could have either produced papers or 
words . . .  (Interruptions) the House 
would have quietened down and we 
would have heard him and he could 
have gone on for full ten minutes 
saying whatever he has to say. Then 
he received ten minutes later two files 
which were delivered to him----

MR. SPEAKER. What is wrong ab
out it?

SHRI PILOO MODY: I am about
to tell you what is wrong.

SHRI K. LAKKAPPA (Tumkur): 
He cannot make all kinds of inferences 
like th a t

SHRI PILOO MODY: Members of
Parliament, when they become Minis
ters find it impossible to carry their 
own files. Even if only one file or two 
light files are to be carried, they must 
have a chapprassi to carry them. This 
is one of the points we have to note

My last point is that when a particu
lar thing happens in the House and the 
Speaker thereafter explains It I fflrink

’that tlto explanation must be aonu&en* 
surate with the action.

SHRI 'DHAMANKAR (Bttwandi);
IS it patliamentary tor Shri Madhu 
Limaye to say:

fafaFHT Wn VT t$  % ;

SHRI K. LAKKAPPA: Under the
garb of paints of order, they are
making accusations.

wm m  . w r  w  % fcwr,
*rar i

SHRI PILOO MODY: There i» no
thing unparliamentary about tbe word 
‘Hajamat’. Only if he had said it to 
you, it would have been indelicate.

THE MINISTER OF HOMfi AF
FAIRS (SHRI K. BRAHMAN ANDA 
REDDY,: I was in the Rajya Sabha
answering some questions and naturally 
1 w en t with th e  papers concerned with 
those questions. After 12 O’ clock I 
entered here. Naturally, I wanted the 
file concerning thia(. . .  (Interruptions)
I do not want to reply to some of the 
remarks made.

MR. SPEAKER: I have replied.

SHRI K. BRAHMANANDA RUDDY:
I am prepared to reply. Even without 
the papers I could continue to reply. 
But the point was this. With regard 
to a few numbers that I  wanted to in
form the House I wanted certain pa
pers. Yesterday while the discussion 
was going on I tried to submit to the 
House that 20 names were forged,— 
were found to have been forged,—and 
out of them the authorship is attribut
ed to Yogendra Jha in 14 eases and in
2 cases the authorship is attributed to 

Shri Tul Mohan Ram. And some Mem
bers asked what about four? Where 
are those people? That is why I was 
searching and trying to find those pa
pers from which those names could be 
got; Shri Jamilurrahman and Shrt
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Ramshekfaar Prasad &ngh. And re
garding the other lour names which 
were found io have been forged but 
whose authorship was not definite, 1 
have Already communicated to the 
House what the lour names were. 
Therefore, I am just trying to five the 
information to the House, Sir, so that 
they might not put forth questions on 
th a t One other statement which I 
made was that invaattfatibns did not 
disclose that any of the officers Who 
dealt With the matter was involved in 
the commission of the offence—that is, 
the offence indicated in the charge- 
sheet. that Shri S. U. Filial had stated 
that Tul Mohan Ram and Shri Yogendra 
Jha had informed him that Shri N. K. 
Singh had advised Shri Tul Mohan 
Ram that he should submit a fresh re
presentation signed by several Mem
bers of Parliament to strengthen the 
hands of the Minister tor reopening the 
case and that Shrt Tul Mohan Ram 
had also represented to Shri S. ML Pillai 
that an additional sum of Rs 20,000 
would be needed for paying to Shri 
N. K. Singh. In the course of investi
gation no evidence became available 
to corroborate the statement of Shn 
8. M Pillai. I t was this information 
which I had communicated in my 
statement and nothing more sholud be 
read into my observation.

Shri Vajpayee raised the question 
regarding construction of a school. 
References were made to a letter from 
Shri Tul Mohan Ram recovered during 
investigation. I understand from the 
CBI that this letter was written on 
13th March 1973 by Shri Tul Mohan 
Ram to Shri Kaleshwar, Mukhiya of 
Village Saraini. The letter does not 
contain any reference to Shri L. N. 
Mishra or his late father. It only 
speaks of Shri Tul Mohan Ram’s desire 
to have a school constructed with the 
help of the villagers and his intention 
to raise funds therefor.

So far as impounding of licences is 
concerned, references were also made 
to what some members described as 
the impounding of the licences in ques

tion and I had staled Hut during the 
investigation of the case certain licen
ces had been seized and that on an 
information from the CBI order* had 
been issued that no clearance should 
be allowed agaioat the remaining li
cences. The object m my referring to 
this aspect wa,s only to inform the 
House that none of these licences can 
now be made use of for any purpose. I 
had also mentioned in the course of 
my statement that the question whether 
these licences were the subject of 
any transactions in violation of the con
ditions of the grant of theae licences 
or of the relevant provisions of the Im
port and Export Control Act is being 
looked into. I would like to elaborate 
that in the course of the investigation, 
the CBI had grounds to suspect that 
there might be some trafficking in these 
licences. When the Ministry of Com
merce was informed of this they issued 
‘show-cause’ notices to the licence-hold- 
ers and took action until decisions are 
taken on the replies to ‘show-cause’ 
notices. It may be recalled that on 
9th September my colleague, Shri D. 
P. Chattopadhyaya had clearly inform
ed the House that if any malpractice 
came to light in the course of investi
gation, necessary action would follow.

References had been made m the 
course of discussions that the Govern
ment have not placed a copy 
of the report of the CBI, and that a 
copy of the chargesheet has not been 
made available to the House. I *rould 
like you. Sir, to appreciate the Go\rn- 
ment’s position in the matter It has 
not been the practice of place accessi
ble documents on the table of the House. 
Nor have I come across any instance...

SHRI SHYAMNANDAN MISHRA: 
This matter involves Members and in
vestigation has been done in' accord
ance with the commitment made in 
the House. The entire CBI report will 
have to be placed On the Floor of the 
House.

(Interruptions)

SHRI K. BRAHMANANDA 
REDDY: I way be allowed to make 
my statement.
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MR. SPEAKER; I would request you 
not to interrupt each other.

SHRI JYOTIRMOY BOSU: Sir, 1 
rise on a point of order. I stick to my
* original privilege motion dated 12th 
. September.

The Home Minister who is supposed
lo have known all the consequences 
and other implications had dearly 
stated:

‘I am making a promise, I am 
giving an assurance that, alter the 
investigation is over (Interrup
tions).

MR. SPEAKER: That is all there.
'You mentioned all this in your speech. 
What is all this?

SHRI JYOTIRMOY BOSU: He
said :

'I am giving an assurance (in
terruptions).

MR. SPEAKER. It is now beyond 
■the scope.

SHRI JYOTIRMOY BOSU Sir, he 
said:

“ ___the first thing that we will
do is to come to Parliamentary and 
say,, ‘This is where we have arrived, 
.please tell us what we should do’ 
It is only after that, ..(Interrup
tions).

M*R. SPEAKER; Mr. Bosu, it is not 
a point of order.

SHRI JYOTIRMOY BOSU. Sir, I 
beg of you not to treat us like this 
Sirne you have allowed my point of 
order, you must hear me.

MR SPEAKER: It is not a point
of order. Where is the point of order’ 
Do not make a speech. You have al
ready mentioned all this in your main 
speech. I do not know whether you 
do it knowingly or unknowingly. You 
mentioned everything that you are 

-mentioning now in your main speech I 
allowed you only on a point of order. 
But, you are just repeating the speech.

SHRI JYOTIRMOY BOSU; My 
point of order is that the Home 
Minister had given a cleas and cate
gorical aseurance. The Government 
has committed itself before the Home. 
He said that this case may come later 
on after the invesigation is completed 
and then the House may— (Infer* 
ruptions).

MR. SPEAKER: This is not a point 
of order. This is a matter which you 
raised. Kindly listen to me that this 
is not a point of order. This is your 
repetition.

SHRI NATWARLAL PATEL (Meh- 
sana): You should not monopolise
everything to yourself. The hon. 
Minister Is making a statement. If 
you want to put questions, you may 
put them afterwards.

MR. SPEAKER: What is your point 
of order, Mr. Limaye?

SHRI SHYAMNANDAN MlSHRA: 
I have got a point of order. (Inter
ruptions)

h'pJT I  fa <nftfaar*r &
aft<rf*TTftr;??Vrh wrfo sctro

TTfiTfrrSFT ^  3TT2T
*mr w r  w  i *rnr

f f c p j *  s t r r  2 iferz i

t  U: w  $ i
fv t*; %;r f. \ nvart

f. fa-* ir&rrr wv q r «rV
v t wz? 'A  % f-r-T Jr*r 

*Pif &  *r f e w
f i ^  ^rf^n i srre s»fT sfTCTar 

*Tfwr , k  ̂ 7  vftf.Tf * ?
*prr p t  r?  vn fm *  % fa*  i f ? m
ir snvr srafc ?

SHRI H. K. L. BHAGAT (East
Delhi): Sir, I rise on a point of order.

MR. SPEAKER: What is your point 
of order? My ruling is that the Home 
Minister is not bound to supply you
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accessible documents. He may do that 
or may not. The rule is very clear. 
If he wants to do it on his own, he 
may do that very well !Jut, there is no 
compulsion under the rules as far as 
the accessible documents are concern
ed. The rule is very clear on it. 

I say that the Minister is not bound 
to produce the accessible documents. 
But, if he, on his own obliges a Mem
ber, he can do it v�ry well. (Int�r
ruptions). 

Don't quarrel with me. The r ules 
are very clear. 

'.:TT ��:�·�.:r{T�, �T 
<!-'.r � �;ft 'i:l'Tf�l; I �fir..:i m-cf '+11' 
&.cfi1'+RG �r er.w � �, � 
�G'l <!>T cfim <!>� lfT �f�G° <!>NT i 

fort:; 3;RK1� � ;;rr � � ? mlf lR 
°Sr!1•;<fr��f��� I cflfl'if W, � 
<1;t � it �- lfT �91� <f'l'fr � f� 
�cf it�� ofoil� cf,� ? mlf � 
'Srr-fi1H,;ff cf,f �fc.f. � � � I <i <1'"fl'i 
��fil cf.� � �r<: mlf � ;;rm � I mlf 
� crtlic: m9'i � (l1:�f� ;,�')'� � � I 

MR. SPEAKER: I have �iven my 
ruling. 

SHRI H. K. L. BHAGAT: My 
point of order relates to the points of 
Order being raised by the ho.!1. mem
bers. I want to knew how many 
points of disorder can be raised in this 
House in the name of points of order 
by a mem!:Jer at the same 1 ime and 
day unconnected with issues before 
the House. I want you to decide this 
once and for all. How many points of 
disorder can be raised in the name of 
poi•.1t of order? (Interruptions) I have 
not finished. I am speaking with your 
permission. It has become a habit 
with those honourable members to 
raise points of disorder in the name of 
points of order and misuse it. I want 
to know how many times can a mem
ber raise points of disorder in the 
name of points of order and not let 
2559 LS-9 

the Minister speak thus creating dis
order in the, House? I want . your 
ruling. 

SHRI MADHU LIMA YE: I want 
your ruling on my point of order. 

SH!RI H. K. L. BHAGAT: How 
many points of disord·er can be raised? 
I want to know (Interruptions). 

SHRl MADHu LIMA YE : Is a Pre
sidential Notification not an accessible 
document? Is Gazette not laid on the 
Table? 

� 3;ifG' c!i �� � I � t: <l>'i° . �©' �
c,

1f ;:,1l; I 
mlf mr -srf�·r,;f; cfi-., •:@ ;:;w:a- � I 

if �if crti:ic: ,;.·r91 �.-ri·, cr's: m�:ri �� 

t1 

MR. SPEAKER: My ruling is that 
he 1s bound to give an accessible 
document. He is not bound to supply 
it. If he wishes to give it, I have n0 
objection. The rule is very clear. I 
do not come in. 

"it � f�: mer <1>r � �� 
fcr. �T '*'T aj.r cr's: �T � �T 
�{:/; I if � � +fTlf ,n: �T � I 

"it � f� �1 : :I;\"� 
�, :l;i"fG' � �T � fer ;,ft G°�� '3'G'
��'ef t �·�rm i r�� li�r � 
oia-� "·�')' t I �.: :J;i"N i f;:.:iw i 
�-S:'3'"'�TifWJ' I 
.. 

�&;�m:if�f;:.;�;:i�f�� I 
w-i-.: cf� �;0ir{ ot� i f�;ii � � aT 

I do not come in. But you cannot 
compel him. 

'.:ft � f<f�T cff�T : ��� 
�Rl:f, <{� ��H of.T 5111°'1 � I �� 
;i·�r �Rlf �fro oiro m{o <fir zj"i{' 
f� Ti i �� ;i;:im � � � I �- ll'Tlf Bcf.aT 
if fcfi" �T zj"i{' f�1i ��T � cf"<: �T 
� , �1 � lit ?;\"" m® 'lT'D<f'OT 
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SHRI PILOD MODY: Sir since. I. 

• 'i .,J\.. . . ' .., �· l. '' 
was the first to be on my legs, on a 
point of or:der, I would like to <;iraw 
y'our attention to rule 368 of the R�l�s 
,of .P(oCEicture. l.t · sa1s : · J 

"If a Minister quotes in the House 
a despatch or otbet State paper 
·which has not been presented to "the 
House, he shall lay the relevatit 
Paper on the Table: 

Provided"-etc. 

Pleas,e note the word "shall" "He 
shall· lay the relevant paper o� the 
Tct:::ile." 

An HON METvIBER : Read the pro
viso also. 

SHRI PILOO MODY: Since he in
sists on my reading the whole of it, 
I sha�l read the provis::i also; it says: 

"Pmvided that this rule shall not 
apply to any documents which are 
stated bY the Minister to be of such 
a nature that their producion would 
he inconsistent with public interest." 

Now. since he has forced me to read 
the second paragraph also, let me say 
that under no stretch of imagination 
can protecting Members of Parlia
ment, guilty Ministers and officials be 
part of public interest. 

Sir, the Minister said that it was 
not the practice--l want you to note 
each word--·not the practice, to lay 
accessibie documents on the Table of 
the House. Quite apart from the fact 
that it is a totally false statement, 
because there are many accessible 
documents that have already been 
laid on the Table of the House; 

What is more .... (BeZL rings). 

What is the point of that Bell'? 

MR. SPEAKER: You have put it. 

SHRI PILOO MODY: No, I have 
n0t finished. What is more the fact 

is .that this particular enquiry was 
ordered by this, House an'd· therefore 
the report mtist �O�e to this House, 
not to some judge, not to some' fudi-

Case (Q.0.I'.) 

ciary, not . to some (Joyernment 
olJice, but to' this l'Iouse. ' . . I • '1 I •',_11=-i:·1 . . • I 

SHRI SHYAMNANDAN MISHRA: 
One ·'p6ihe di ota.er' r�lates "t6 the 
Cl'i�ir '}ii�lf. · Dliring the' last s�ssion, 
yciu wotlld be ple�sed to recall that 
I had demanded certain papers in
clucHhg the FIR and you had been 
pleas_ed to� s1ay-other Members also 
took up this issue-that had I inform
ed you would have taken steps to 
make these papers available to the 
House. So this case comes at a 
particular stage in the development 
of the matter. It does not · come all 
from the blue; it has got a history 
behind it. 

Secondly, so far as the CBI report 
is concerned, may I ask you whether 
the commitment of the hon. Minister, 
that facts would be placed before 
the House so that the House would 
be able to decide what is ,required to 
be done in .�this m'cltter, stands or not. 
Would that requirement or-commit
ment be met by presenting to the 
House a mutilated and manipulated 
and distorted version? Because the 
House must be placed in a position 
to judge what course of action is re
quired in the given circumstances. 
Therefore, for the hon. Home Minis
ter to tell' the House that the CBI 
report would not be made available 
to the House is something which the 
House would not countenance. And 
since it involves the honour of the 
Members and the dignity of the 
House, the entire document will have 
to be placed on the� Table of the 
House. 

SHRI SOMNATH CHATTERJEE 
(Burdwan) : The question of acces

sibility of a document is only rele
vant when there is a specific rule. 
Here we have a rule, 368. Whether 
a document is accessible or not, 
whether it is conv�nient or inconve
nient . for ¥embers to get it, that 
ruie sp_ecificaliy provides that if any 
reference fo made to any state paper 
or desp�tch . it shall 'be Tidd on th� 
Tabie of the Hous'e iriespectiv� oi 11s 
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being accessible. If  there isaxiy prac
tice a* he said, such practice cannot 
override the specific rules, I t is not 
even a direction by the hem. Speaker; 
it  is a rule of the House which has 
a constitutional backing and it cannot 
be overridden in the manner done 
by the hon. Minister; it is a manda
tory provision. If the security of the 
State is involved, only when there is 
overriding public interest involved, 
an exemption is provided, in  the 
background of the matter in which 
this question has come up, it is not 
showing respect to the House to ask 
the Members to go in procession to 
Tis Hazari Court to apprise them
selves of the contents of any police 
report; when a commitment has been 
made by the hon. predecessor to this 
House it must be honoured. The 
Ministry is a continuous process and 
a change in the incumbent of * 
Ministry could not mean getting 
away from an assurance given to the 
House.

MR. SPEAKER: May I make the
position very clear? There is no 
need for any excitement. The rule Is 
about accessible documents, of which 
you can get copies, printed reports, 
ptc. My remarks applied to fhat. As 
you all know in that case when it was 
held to be an accessible document, I 
did not deny that. That is the back
ground. I did not deny. When he 
said accessible document, whether the 
CBI report is really accessible or not.
1 am much in doubt about this

I am clear about FIR, about 
statements before courts, about re
ports, publications, etc. When you 
get excited, you do not listen to me.

SHRI SHYAMNANDAN MISHRA: 
No, Sir.

MR. SPEAKER: Really you think 
that my observations have come 
because of your long, harassing 
speeches. Kindly take it for granted 
that they are not. I f  simply 
question ha« been asked whefeer this 
report i* •ccessiMe 9r 01811

would have hewi enough instead ei 
spending scr rawsB t i m

About the other matter, not; <*& 
her® but in the Souse of C atalans 
also the practice li the same when a  
member quote* frmn a paper. I t  has. 
come up a number of times in this 
House and there are rulings on that.
We will observe those rulings.

SHRI SHYAMNANDAN MISHRA:
You have to consider the peculiar 
circumstances of this case, namely, a 
commitment has been made to w  
House that facts enabling the House 
to come to a judgment about the 
future course of action would be 
placed before the House.

MR. SPEAKER: I will see the
wording of that also. I w il l look u^  
the whole case. Mr. Limaye, I think 
I did not give my ruling to contra
dict you, but I lust invited your 
attention to the rule about accessible 
documents.

\

■ *  * *  ***& ^  1

set fan*  : wt fa*

H* tar * fa* ^
Parliament is seized of the matter. 

All the documents, whether accessible 
or not, should be made available.

SHRI P. K. DEO (Kalahandi): On 
a point of order, Sir. Todav Mr. 
Vajpayee quoted from the CBI W- 
port. A similar incident happened in 
the third Lok Sabha and Sardar Bu- 
kam Singh gave the ruling. He ask
ed me to produce an authenticated 
c o p y  of the CBI report. At that time, 
the CBI report was on Mr. 
Patnaik, Now it is ott- ttoa e r a *  
licence issue.
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So, taking* fo p  «m«$d*rati(Mi the 
historic ruling ctf Cne Speaker, the 
Government should suo motu place 

the CB1 Report pa the Table of the 
House It may be placed in the 
library so that all of us can study 
the entire CBI report

MR SPEAKER Now the question 
Is whether it should be continued 
now or taken up after lunch

SHRI P  K DEO Sir, what «  
your ruling on the CBI report’

SHRI K BRAHMANANDA RED- 
BY I can complete it in another 
ten minutes

«fy v s r a s f t
xmK?  fa.T w cr 

m ,  ?tt« t 1

w«wr »nftsRT 1

SHRI K BRAHMANANDA RED 
D \ I \u s  n >t quoting 'r  nu *inv 
report After checking up with the 
investigating authority, such informa
tion as is a\ ailable I ha\e sought to 

give to the House Reference has 
been made m the course of discus

sions that the Government have not 
placed a topv of the report of the 
CBI and that a copy of the charge- 
sheet has not been made available to 
the House I woTSIdlike you, Sir, to 
appreciate the Government’s position 
in the matter It has not been the 
practice to place accessfMfe documents 
on the table of the House "Nor h§ve 
I come across any instance when a 
chargesheet in a criminal case has 
been placed on the Table of the 
House I have already communicated 
to the House all the relevant infor
mation contained sn the chargesheet 
Since, however, some hon Members 
waem to think that we are trying to 
withhold information from the House 
I  a n  miwogtB* to h iv .  copies o» the 
«hargesheet made available to the 
ytgxttaiiRBt U b tu y ,

SHRI ATAL BIHARI VAJPAYEE 
What about the CBI report’

SHRI K. BRAHMANANDA RED
DY The chargesheet is really the 
result of the CBI inquiry

SHRI SHYAMNANDAN MISHRA 
We do not want any information 
which is distorted (Interruptions).

«fV m u  y rafof t %
*f <PT ^  §  I 5r OTT

^ rr  1

SHRI K BRAHMANANDA RED
DY I would, however, like to crave 
your indulgence in respect of de
mands for copies of other statement* 
recorded during the investigation.
The law pro\ides that these state
ments can be used only for limited 

put poses in the couise of a criminal 
trial We would not like to do an \-  
th.nt, that may not be strictly m

1 dance with law, and may pre
judice a fair trial The duties of the 
irn cstigating authorities have been 
set out at iegth in the Code or Cri- 
mn al Pioceduu, to which I l"cive 
d iaun  vour kind attention on the 
Uih One of the principal duties of 
the investigating officer is that 
soon as the mvestigaions are con 
pleted, a chargesheet or a final report 

shall be laid before the concerned 
Magistrate I can quote some deci
sions of the Supreme Court to 
substantiate this, but I am not doing 
that to save the time of the House 
My object in referring to the legal 

pro\ lsion was onlv to indicate that 
the m\estigatmg officer had no option 
or choice m the matter

This brings me to the most im
portant issue iai<;ed m the course of 
yestei day’s discussion At the time 
the discussion took place in this 
House early m September, the posi
tion of the Government was that it 
would be necessary to ascertain bv 
competent investigation the full facts 
concerning the serious ktfues rawed 
If you w jM  woall, flir, that was
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definitely known in the Arst week 
of September was that except one
Member, all the other 20 had denied 
having signed the memorandum in 
question. There was no information 
as to how then these forgeries had 
been brought about Whatever may 
have been the suspicions of the diffe
rent sections of the House or even 
of the Government, it was not clear 
as to what the motivation was for 
perpetrating something unheard of in 
the annals of our Parliamentary 
history. Above all, though stray 
references were made to different 
individuals, there was no definite in
formation as to the persons who were 
behind the representation containing 
the forged signatures of 20 Members 
of Parliament When repeated de
mands were made in the House that 
an investigation into this matter 
should be undertaken by a Com
mittee of the House, the Government 
reiterated their stand that such in
vestigation should be left in the hands 
of the appropriate statutory agency, 
particularly when there are suspicions 
about commission 'of criminal offenc
es. It was in this context that my 
predecessor and the Law Minister had 
assured the House that the results of 
the investigation would be promptly 
communicated to the House.

13 hrs.

It could not have been anticipated 
by the Government that the investi
gation would disclose that several per
sons of whom only one was a Member 
of Parliament would be involved in 
the commission of the concerned 
offences. The investigations have 
pm na facie established that outsiders 
are as much responsible for the com
mission of the concerned offences as 
.me Member of this House. It would 
now be for the coq rtrfo  give a finding 
about the natOce and complicity of 
no t only the Ifem her of partJament 
tnft slab tfce rifeangers M v e d . '

eg that Vm flW&tfgatfem n^y result 
criminal prosecution*. He could 

not have been mom explicit. The 
assurance to inform the Bouse of the 
results of the investigation did not, 
therefore, preclude the possibility of 
chargesheets being filed in respect of 
those against whom criminal offences 
were pnma facie made ou t The 
House was equally aware of its own 
rules and practices and so were the 
Ministers concerned. We should not 
read into their speeches, intentions 
that would be wholly inconsistent 
with their knowledge of parliamen
tary practice and of law. The law 
requires that as soon as the investiga
tion is compete, either a chargesheet 
or a final report should follow. The 
rules of parliamentary procedure ex
clude discussion on matters which 
are sub judice. Hence when my pre
decessor and the Law Minister spoke 
in the House, they should not be 
assumed to have promised a discussion 
which would be either violative of 
the legpl requirement* or of the par
liamentary practice. What was 
promised was only what would be 
consistent with law as well as par
liamentary practice.

The fact of the matter was that we 
wanted to seek and would still wish 
to seek the guidance of the House 
about appropriate steps to be taken 
Cor protecting the rights of the hon. 
Members. In our view, Sir. the 
action taken by the Government by 
way of expeditious investigation and 
prosecution of persona suspectod to 
have forged the Signatures of several 
Members of the House is the appro
priate step to protect the rights of 
the hon. Members.

References were made to the 
Mudgal case and it was suggested that 
the  present case is similar to that 
earlier precedent. In  m y  view, Sir, 
there are two distinguishing charac
teristics of the ftfudffc! precedent 
which are relevant in  the present dle- 
cussion. in  the ftwt as lfer *»
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I  jbM» bee* a b le to  understand the 
xacttf, there *r*s nevefr any question 
of Mudgal having committed any 
criminal offence. I t  wa* only the  
question of propriety of his conduct 
that wa» involved. In the present 
case, it is not only a question of im
propriety of conduct. If only ques
tions of impropriety of a Member’s 
conduct have been raised, there can
not be any doubt that the Mudgal 
precedent should be strictly follow
ed. But where questions of impro
priety are indistinguishably mixed un 
with q\««tions Qf criminality, it would 
be in tlie best traditions of this House 
to await a judicial verdict before con
sidering any action on the improprie
ties involved. Secondly, in Mudgal’s 
case, again as far as 1 have been 
able to ascertain, bo stranger was. in
volved. i t  %is the conduct of Shri 
Mudgal and Shri Mudgal alone. In 
the present case, the House will 
recall that three persons are being 
prosecuted of whom only one is a 
Member of Parliament. The impor
tance of this distinction should not, 
in my view, be missed.

It is, therefore, our view. Sir, that 
no breach of privilege of any kind 
has been committed by any of my 
colleagues.

SHRI MADHU LJMAYE: On a
point of order. He cannot speak for 
other Ministers. Mr. Brahmananda 
Reddy ean speak only for himself.
fcn ln r m m  
% fasrro  ?stcrr $ 1

i to  <ft if tr
$  « th t ( m  i

ME. SPEAKER: If need be. I can 
ask him also to come. We adjourn 
for lunch to reassemble at 2.00 p-m.

13.0 hra.

The to k  Sabha adjourned for Lunch 
till fourteen  of the Clock.

The Lok Sabha re-a*sembled after 
Lunch at four minutes past Fottrieen 

of the Clock.

[Mr . Depoty-Speaker in  the Chair.] 

QUESTION OP PRIVILEGE—Contd. 

Import L icence case—Contd.

MR. DEPUTY-SPEAKER: Papers
to be laid.

* t f t  % a m  m  
f t  *Prz —

MR. DEPUTY-SPEAKER: I under
stand your point of order. Would 
you listen to me now?

«p ;
t  a»> m \i$ t Jf * t  ft& m  i # ip  
ir?r |  m i x
s s r  w  g i fepur f t  *
^TfcrT «(t % i m
**T368 sstot *nrr«Tft
fft aft i n f  fT«it€ m  n i t

^  v r ^ r n n  $ **rfatr w n sf  
t f t  &

^  ifcsr q r  %
fa*  * §  I S 3  sp\ *  Jf$f m  T$T
f  fra n ft ^  qai J i f  m  ffc
srcr ^  to $?fpt

|  i im  368 % ^  *fw*r * 
qit %ffT ^

I  *  I

MR. DEPUTY-SPEAKER: I  am
afraid Mr. Limaye has got the stick 
pt the wrong end. I  know that tfcig 
m atter is hanging.

AN HON. MEMBER: You are
shirking responsibility.

. *ffi. DEPUTY-SPEAKER: t  do not 
•hlrit rwpomiWltt^. S o t I  dba* U w
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intrude into other people's responsi
bility; it is not in my nature. But I 
have been told that Speaker has kept 
this matter pending. (Interruptions) 
Don’t  dispute what I say please. At 
that time, the proceedings in the 
Bouse were continuing, the Home 
Minister had concluded his statement, 
some Members were on their feet and* 
the Speaker said, he would look into 
the matter. And I suppose what you 
say also is part of the matter to be 
looked into.

SHRI MADHU LIMAYE: No.

MR. DEPUTY-SPEAKER: What
do you want to dispute? You don’t  
want me or somebody else to come 
halfway and try  to cook the dinner 
again. Too many cooks spoil the 
broth. Somebody has statted cook
ing the dinner and if I come in 
between I would put more of salt or 
more of something then what hap
pens? So, I would advise you to 
leave the matter at that; vou nw er 
had it so good; the whole matter 
would have been finisBed yesterday. 
You fnd the whole of yesterday and 
all headlines in the papers today. 
(Interruptions) Just a minute please. 
Today again the matter has been 
raised. Tomon'Bfaf*’ you will have 
headlines and when it is raised to
morrow, day after tomorrow it will 
come again Thus the whole week 
had gone. I think you should be 
satisfied with that; you never had it 
so good. Now, Papers to be laid on 
the Table.

SHRI MADHU LIMAYE: Let Mr.
Brahmananda Reddy have all the 
headlines by giving the CBI report 1

m i  M i
i xo fc ft *%. $' fa?

m  *  w w r tf  #  m  
s* arr 4 t  «Ar
* *  I *  to r e  w t  mflW i

H®fTOTT
’T o s t  i  » n w  * i

Under what rule are you prevent
ing this, I would Hke to know A 
point of order was raised under Buie 
368*

f a s  fo n  <n: i
SWT » n w  n (i  |  

v r  f
%tpc *pt 

$«n |  [ l i f t  f t  m  $

W  g mil ^  <sflSr»rT i

I am dead serious about i t  
^  w f t o  jfto *rrfo 

f  v f t i  <rqpn ^ i t  g i

How can you stop me? I am claim, 
ing a right under the rules of pro . 
cedure. You cannot stop me.

5ft JTTJRT i  I

SHRI S. M. BANERJEE (Kanpur): 
The point raised by Mr Madhu 
Limaye is quite valid. References 
were made to certain statements and 
report, said to be CBI vepori-we 
don’t know whether that it CBI 
report or not..read out by the ho®. 
Minister before lunch hour. What is 
demanded under Rule 368 is: 
Supposing a particular portion has 
been read from a particular report 
that) report should be laid on the 

Table of the House. The question is 
very simple. For your information I , 
may quote two instances. One is 
about the audit report regarding 
Asiatic company.

MR DEPUTY-SPEAKER: No. No. 
Your point is clear Please sit down.

i m m  9*  *#rf ^  

m  #  1 t o



~aog b*pvn  Licence KARTIKA 80, 1896 (SAKA) Case (Q.O.f ) 2I0

efas fs rrd  it *wn: ^mcror
#  frfofr i ffr v r r | * r ^ J f

*5* ? ^  i aw ̂  ̂ prr §sit |, arr areata 

?fr w t m m  $ tftr $  f w  
m m  % i Stfor w  *rp=$r

w  gvr 1 1  p -  * * m  t  ft- surrey 
w  % sfrrf «ft i h  <rc JtrrrftT

f¥  5F^ *!«•% iTRT <$>
*R lW ^*R 5f *Tt * m  ? 8  %fR frtft 
T O 9  % T̂T VK *g&zm T̂vTW I 
framer if $w=r£r «pp$ *  i*f 
^  11  ipr 3*rtfr f d i t  jffr *m k  ^rr

1 1  ^  f r r ts  $*r ^ffvSr *rnr
■̂ t t  fo  % <$h:«S*T, «TTC
*v?n, *rfW s-7 W 5TT «H*n <̂TT f  I

MR. DEPUTY-SPEAKER: 1 am on 
my legs Please sit down. Again I 
am saying that you are catchmg the 
wrong end of the stick I am not 
stopping anybody. The only thing i 
want to point out that the
Speaker has said, he will consider it 
and, therefore, the ruling will come 
from him Please, do not expect a 
ruling from me.

SHRI MADHU LIMA YE- Please 
read out the Speaker’s direction.

SHRI INDRAJIT GUPTA (Ali- 
pore): Just before the House recess 
a demand had been made by some 
hon. Members on this side that the 
CBl report should be made available 
The Speaker had said: according to 
the rules the Minister is not bound 
to lay anything which is an inaccessi
ble document. The rule might not 
bind the Minister to lay it but it also 
does not prevent him from laymsf it 
I t  he takes an attitude of assisting 
the House then there is no reason 
why that chargesheet should not be 
made- available as the FIR had been 
made available. Subsequently the 
qjUWttan «*** about CBl report In 
the piu$ many CBl reports had been 
made available to the House. It it is

the view of the Chair that this 
m atter has reached a stage wher* 
everybody should tty  to  assist th t 
House in coming to a considered 
conclusion, at least, as far as the 
rights and responsibilities of Parlia
ment go in the matter, without 
encroaching on the authority of the 
courts, the Parliament has certain 
rights and responsibilities m the 
matter For that purpose, it would 
be of assistance to the House to get 
the relevant documents and papers. 
I think that would be the correct 
attitude to take Instead of standing 
on some technical plea. What is 
wrong with that’ (Interruptions).

MR. DEPUTY-SPEAKER: Kindly
listen to me. Please sit down quietly.

SHRT MADHU LIMA YE: The rule 
is ‘shall lay’ (Interruptions).

MR DEPUTY-SPEAKER- Order 
please I am here to regulate thr pro- 
eceedmgs of the House. '\s I can 
understand, there may be confusion, 
may be a dispute about what the 
Speaker said before

SHRI MADHU LIMA YE- We are 
not concerned with what the Speaker 
said We are concerned with the 
rules and the Constitution

MR DEPUTY-SPEAKER That is 
the difficulty You do not even allow 
me to put the things to the House so 
that we may understand what w t 
are doing

Now, as I  understand, the Speaker 
has said 'I shall consider all these 
m atters, that is to say, this particular 
item of the agenda—the privilege 
notices: and almost everything that 
has beeen said including points of 
order. I understand there is not one 
point of order but there are manv 
other ooints of order too This item 
is held over by the TSpeaker and he 
said he would consider the matter 
That is the main point And that is 
why before coming to the Chair I 
ascertained from* the officers of the 
Table as to what happened.
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SHRI INiDRAJIT GUPTA: The
proceedings can be soon. (Interrup
tions ).

MR. DEPUTY-SPEAKER: Order,
please. I was fold that these are the 
Directions of the “Speaker that we 
proceed to item No“ 2—Papers to be 
laid on the Table’ and onwards and, 
therefore, I am not going back on 
that.

PROF MADHU DANDAVATE 
fRajapur* Please permit me to 
make mv submission. You were not 
present in the House and I wouM like 
to give some information which 
might probably help the Chair I  
may tell you that there are a number 
of Members who raised the privilege 
assue. The issues raised were not 
related only to one Minister but a 
number of Ministers. To-day the 
Home Minister had made a statement 
in connection with the privilege issue 
raised. The Speaker then *aid that 
we adjourn for the lunch and the 
matter would be taken up at 2 
O’clock or even afterwarads. He made 
that statement. There are a number 
p i  issues that are to be taken up. 
There are three additional privilege 
issues and, therefore, fhat matter has 
to be separated from the issue that 
has been raised by Shri Limuye. For 
the convenience of the House, in 
order to facilitate the discussion to
morrow and consideration of the 
entire matter tomorrow, if we are in 
possession of the C.B.I. Report, it 
will help tomorrow’s proceedings 
And that is why we want that you 
should give a clear direction that the
C.B.I. Report should be placed on the 
Table of the House. That is exactly 
our contention.

fiwfc : TTTRTQT 
*rr?5̂  <rs, eft t $t f r  p t  

f?r*rr arrifrf i irsTOFft 

*JTT f o n t  VT wrz
fq: m r  i sw

*T 5 j*r | * r r  f t :  v r a w m  ft: ?F3*r v ti

999999

MR. Be?UTy-SP®UWCE8: Just a 
minute. I have gut some additional in
formation. Here is the situation in 
which I get no help whatsoever. May 
be, the Ministers on this side may be 
able to help me. I have ascertained 
hum the Table that the proceedings 
arc not yet available What the Table 
tells me now is that Speaker adjourned ’ 
tho House tor lunch and he onliy said 
that the House will re-assemble at 2 
O’clock.

SOME HON. MEMBERS’ Yes.

SHRI MADHU LIMAYE: Right.

SHRI P. G. MAVALANKAR (Ahme- 
dabad) That is the position.

SHRI INDRAJIT GUPTA: In other 
words he did not say that at 2 O'clock 
when we reassemble, papers will start 
bong laid on the Table.

MR. DEPUTY-SPEAKER: Kindly
sit down—This is my difficulty. When 
things are kept hanging in tbig way. we 
all run into trouble.

SHRI MADHU LIMAYE: Unfortu
nately, you were not in the House; 
otherwise, there would not have been
any doubt.

PROF. MADHU DANDAVATE: You 
remain m the House.

MR. DEPUTY-SPEAKER: I will tell 
you one thing I may not meet any 
of you, 1 may not iqeet any Qf the offi- 
ials. but there is nothing that happens 

in this House that I do not know ........

SHRI MADHU LIMAYE: What was 
the last remark?

MR. DEPUTY-SPEAKER: Let this
be taken note of by everybody.

SHRI MADHU tfMAYR: I take it
t'iot you have a listening device in
stalled in your office.

MR DEPUTY-SPEAKER*: Order,
order. This is exactly where 1 want 
the House to help me as to how to pro* 
ceed with the businels. The ffouse
was adjourned. A  certain item is 1*-* l
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Ing considered and the Speaker said, 
‘We shall reassemble at 2 O’clock’.
Is that so?—There is another additional 
information. A matter is being discus- 
by members Of this House quoting 
made by members of this House 
quoting a patlicular rule of the House 
Tiie Hou^e wa* adjourned The Spea
ker .said that the* House would reas
semble at '2 O’clock and that the 
would considei the matter.

SHRI INDRAJIT GUPTA That is 
over lunch

SHRI MADHU LIMAYE What mat
ter?

MR DEPUTY-SPEAKER- Tell me 
what I should do

SHRI MADHU LIMAYE’ I will help 
you.

*rcft 3ft sft srt^rr
# i 3 7  i

*rrsgr s*t |«5t .

MR DEPUTY-SPEAKER’ Let u<?
get on with the business first

liftW Vfaq* t f a r ^ T T I f r ^ T
1 1 
$  to t  t f t a r  sr§«r 3$ v f a x
TtffR ^  5P?t f t  *nr *T5n
Tsr ^  frfr & &&*** arm «r> t o  
f a r  i *t wn *»>; *.7

f g r ^ i  ^rf^tr 5*7% srrt it *r 
3 n<TT wM. 3ftnT3^^ h V  f«T I rft 
HTHnT ^  f t  ^ft W . 7  *T*T
« r r v t  urr*r fsrf^w^
wt s ftf^ r w  i z*rT x *  

w t kTu t f t  t  ^  
f  % W  f o r t  p w  ?r •

v r ? .w f |

MR DEPUTY-SPEAKER ■ There is 
no understanding with me—this much 
I can say.

SHRI MADHU LIMAYE- The offi
cial conveyed to you the information. 
Then ignore it completely.

MR DEPUTY-SPEAKER Which 
information?

SHRI MADHU LIMAYE This was 
not slated m (he Hou<?«> Whj aie you 
lelvinj; on this information’

SHRI INDRAJIT GUPTA Some 
agreement was reached w ith some) ody.

MR DEPUTY-SPEAKER I do not 
know anything

SHRI MADHU LIMAYE Then ig
nore it Let us proceed with the mat
ter

^ rr i ifrff
3T ^ i ^ f t
37 *rsr <Tcrr far* ^ r

wr%? its x  *tfin T  *rr wwsn 3 r% | eft 
3Ftf tTciTnr nfft ^  %ft?T $  

^rr^TTf I t  ^  
fasrr t o  i m  
w r r  s c T ito f?  n t  i

“If a Minister quotes m the House 
<i despatch or other State paper ..

MR DEPUTY-SPEAKER Do not 
go to the rule again That does not 
come m now

SHRI MADHU LIMAYE “which 
has not been piesented to the House, 
he shall las the relevant r  per oc the 
Table”

He shall lay it on the Table.

0 h* fa r?  %*t isfr n$t ^ f t  ^ rrf^  
?nT «nr ̂  irftppnc |  * w r
^ t j t  11  w  *Pt t  z v s fe  £  
fefc wnx I  i
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Shri Hukam Chand Kachwai rose-

MR'. DEPUTY-SPEAKER: Please sit 
,down. I have understood the situation. 

Now I am not concerned at the mo
ment with this particular rule. I am 
.concerned with how to proceed v;ith the 
business of the House. This is what 
I am concerned with. Now I have 
heard you. I have heard others. Let 
me also hear what the Minister of Par
liamentary Affairs has got to say. 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA
MAIAH) : Sir, some hon. Members 
said that there was a lunch upstairs 
which was hosted by the hon. Speaker. 

SHR1 RAMAVTAR SHASTRI 
(Patna): Lunch for whom? 

SHRI K. RAGHU RAMAIAH: That 
is not very relevant, I suppose. At the 
lunch-I do not �-ant to mention names 
-one of the hon. Members opposite 
was also present. I was also there. 
I asked the hon. Speaker, what is to 
happen at 2 O'clock. He said "You 
will proceed with the rest oE the busi
ness. This will hang over; this wiTI re
main; but you will eet on with the 

ther business;" meaning, the laying 
vf papers, Call Attention, and so on. 

SHRI MADHU LIMA YE: Laying of 
papers, that is, the CBI report. 

SHRI K. RAGHU RAMAIAH: Lay
ing of papers as per the agenda, and 
then the Call Attention. That is what 
:the hon. Speaker has told me. One of 
the Members sitting opposite was also 
present and he heard it. 

SHRI MADHU LIMA YE: I am not 
concerned with your understanding. I 
go by the rights. What are our rights? 

lSfT � � �'1fl'lf : �TI!;;�af, 
��. f� � � "'l"1'T � \QT �r cft 
+Wrffi � � i1' � �T fct; � 

��������im:� 

�" � f� '(� <fi'{ � �. �� 
� �t \JfT'r\T � ,;r'h: WI' � �"" � f� 
'33 ;jffll" 1 a-r 'I� ll'zfr i1' <t>�T � ?n:r �r� 

�n � � �<t>r 1l° lJ'U 91'{ { a.r �rq 
!ZID cfit I ��i� �'T � 'J;U �lIT I 
�� qR �&f �..,.� � � :t f� 
� <fir �� 9i'W � � q;�r fci; �m 

f�) Ph'{« W:T � I � �lfll' i3fT ��·i 
<ji"J"ii'�T � �T �T �ff � �ITiif�( 
c[iJ'i il:'€1' �rf;;;if, f'{<t;fi l'r � m1li � I 

SHR'I P. G. MAVALANKAR: Mr. 
Deputy-Speaker, Sir, what happened 
two minutes before 1 O'clock was this. 
The Home Minister was on his legs 
and gave a statement, certain informa
tion. In the middle of the statement, 
a large number of points of order were 
raised bY many of us on these Benches. 
They have been heard by the Speaker. 
Then, when we were approaching 
1 O'clock, and there was some kind of 
officiaI lunch, the Speaker interrupted 
by saying that we shall now adjourn 
for lunch. At that point of time, with
out the Speaker entering into the r�e
rits of the points of order-he was 
wait.ini;( and wondering-at that point 
of time, the Home Minister got up and 
said that "because my statement is 
very short, if you will allow me, I will 
be able to finish it." Therefore. he was 
allowed to make it .

. 
He made the state

ment, and when he complete'd the state
ment, immediately, several of us got 
up. because �-e wanted to raise points 
oE order. At that point of time, the 
Speaker said, "Now, we adjourn for 
lunch to re-assemb;e at 2 O'clock." He 
never said that after two. when we 
re-assemble, we shal.1 �o to the· next 
item; nor did he say that we will con
tinue whatever is going on.. All that 
he said was that no�- we shall adiourn 
for lunch and re-assemble at 2 O'clock: 
it obviously means that the matter 
which was left over at 1 O'clock be
fore lunch should he c�ntinued · with-
out i•.1terruption. At that point 
of time, s·evera 1 of us got 
uo and were on our leg,; 
we wanted to raise points. of oraer. 
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So, I requeit you that we should be 
permitted to raise our points of order 
on the statement which Was made by 
the Home Minister on the matter. That 
is where the matter stands. (Interrup
tions) What happened between 1 and
2 at lunch-time between the Minister 
of Parliamentary Affairs and the Spea
ker is not the property of the House. 
We must proceed from the point left 
at the time when the House adjourned.

SHRI H. K. L. BHAGAT: Sir, a
point of order was raised when some 
of the Opposition Members stood up 
and said that the CBl report should 
be placed on the Table of the House. 
They said that the Home Minister was 
quoting from the same. The Home Mi
nister. in his reply said that he was not 
quoting from the report. But the Spea
ker made certain observations; he said 
that he will have to look into those 
aspects whether it Is an accessible do
cument or not.

Secondly he made certain other ob
servations. (Interruptions)

SHRI MADHU LIMAYE: Don't mis
quote the proceedings. You cannot tell 
lies.

SHRI H. K. L. BHAGAT: Please
do not interrupt and do not treat me 
like th a t

MR. DEPUTY-SPEAKER; Allow 
him to finish.

SHRI H. K. L. BHAGAT: You. Sir,
will see from the record yourself. The 
Speaker said that there are certain 
practices in the House of Commons and 
"I will have to look into all these.*7 That 
means, on the points of order which 
were raised, the Speaker kept his rul
ing reserved. On this, some of the 
Members said that assurances had been 
given. The Speaker went to the ex
tent of saying that 4‘I will check from 
the records; I am not giving any assu
rances but I will look into this.” So, 
when those points were raised, what 
he had to say finally, his point of view, 
the Speaker kept it reserved.

Now, the hon. Members on that aide 
are getting up and raising the matter 
again. You, Sir, are absolutely cor
rect- Now, they are compelling you, 
and are raising the same points of 
order again and asking you to give a 
ruling right now. Supposing the Spea
ker takes up the position, he says, he 
will study the matter and then give a 
ruling, can the Speaker be compelled 
to give a ruling right then? This is 
what they are doing.

MR. DEPUTY-SPEAKER: Will you
kindly listen to me in calm; let there 
be a finality to this. After all the mat
ter has to be clinched and has to be 
decided and this Chair has to do it. 
This is the accepted practice. I am 
concerned with this limited question: 
the business of the House. Let us not 
confuse the two. What is the business 
of the House? Let us confine oursel
ves to this item?

PROF. MADHU DANDAVATE: The 
business of the House is to respect the 
rules.

MR. DEPUTY-SPEAKER: I am
here to safeguard the rules. I am here 
also to conduct this House. I am here 
a&o to say that these rules are not 
adequate to run this Parliament in 
modern conditions in this country; I  
have said this many times.

SHRI MADHU LIMAYE: We need
your assistance.

MR. DEPUTY-SPEAKER: Kindly
take my assistance. Let me state the 
case very clearly. The Table has given 
me the information that this privilege 
question was being discussed; the Spea
ker adjourned the House for Lunch 
and said that the House would meet 
at 2. In the ordinary course when 
the House adjourns it means that a 
business under discussion would be re
sumed; you would take it that way.

SHRI INDRAJIT GUPTA: Are we
to take cognisance of what happened 
outside in lunch time? We cannot take 
cognisance of th a t
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MR'. DEPl:i'TY-SPEAKER: When 
any hon. 'Mern'l:for speak� I must lisieii 
very patiently; but wheinevdr I g1t\t :�Ip 
ts say �om:ething, Members .... I 'iib 
not kno;.y what I should. say. 

I am grateful to Mr. Raghu Ramaiah 
for the information that he has passed 
On to the House because I think it is a 
help .... (Interruptions) Whatever he 
has said in the House has gone on re
cord and therefore the Chair must take 
cognisance of it. 

SHR;r INDRAJIT GUPTA: He is 
referring to some private conversations 
over lunch. 

MR. DEPUTY-SPEAKIER: It does 
not matter. If he has said something 
.outside I do not know but he has said 
this in the House. 

PROF. MADHU DANDAVATE: If 
he mentions the menu of the lunch, 
that will also go on record. 

MR. DEPUTY-SPEAKER: Why don't 
You allow me to speak? There is a big 
difference between what a man says 
outside and w·hat a man says inside 
the House. The moment he brings it 
in the House ..... Even if I bring my 
wife into the House, it is open and it 
goes into the record .... (Interrup
tions). Whatever I say fo my wife in 
my bed room, it does not matter; but 
when I mention it in the House, it 
is part of the records. 

SHRI S. M. BANERJEE: Did you say 
'bring my wife'? Do not bring; other
wise people will ask that she should 
be laid on the Tabl:e .... (Interrup
tions). 

MR. DEPUTY-SPEAKER: Mr. 
Raghu Ramaiah has made a statement 
in the House; it has gone on record; 
apart from being a statement it has 
come from the Minister in charge of 
Parliamentary Affairs. He has also 
quoted the Speaker and said that the 
Speaker had told him that at 2 O'clock 
ihis item woul<J. be �aken up. T_his was 
not to!d to me; this was told by Mr. 

'Raghu R'11 maiah to the House and 

through the House to me. I take cog
niz'�nce of t,hat. 

SHRI MAD HU LIMA YE: Any 
direction from the Speaker must come 
to the person in the Chair. not through 
the M.i!nister. We Gio hot recognise 
hiin and his messages. 

MR. DEPUTY -SPEAKER : It does 
not matter. The minister has passed 
on the information and I take cogni
zance of it. Rule 25 says: 

"Arrangement of Business: 

On days allotted for the transac
tion of Government business"-! 
think this is Government business
"such business shall have precedence 
and the Secretary-General shall ar
range that business in such order as 
the Speaker may after consultation 
with the Leader of the House deter
mine: 

Provided that such order of busi
ness shall not be varied on the day 
that business is set down for disposal 
unless the Speaker is satisfied that 
there is sufficient ground for such 
variation." 

From what Mr. Raghu Ramaiah has 
told me I take it that the Speaker has 
solemnly conveyed to the Minister for 
Par!iamentary Affairs and the Minister 
for Parliamentary Affairs has solemn
ly conv•eyed to the House that the 
Speaker has varied the business and 
we go on to item No. 2, Papers to 
be laid on the Table. 

s>..tT � f� : �<TI�!:f'&r +r�T�<T, �·u 

ecr�c: � �fITT t-"!l'� .:m-r ecrn;'.c: :i.:rl1ti 
:i.:rITT �-1:f� ::;rr ,;{�c:>T �-f�;llR ;;rr,, 
f� fm;,i- .,rf�·--,j� ;;rITT crirz 1t ri�'r 

z�m �-�:f1·i f�if ,;rrG· � 2 s <fiT �f�·
;;rrir fc1;� :q-riz cprz . q-z ::;rr � � ? 

MR. DEPUTY-Sf'IEAKER: The Spea
ker has varied the· order. 

l!.TI � � : ��� �it ofl'if ij, ::;r) 
'...:! ..... -

� �; ;;n- � �r �T, ';fflii,f <flIT 
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SHRI INDRAJIT GUPTA It is not 
Government business It is business 
arising out of the privilege mol ion mov
ed by members" on this side of the 
House. That is given priority, accord
ing to these Directions.

MR DEPUTY-SPEAKER. I roncede 
in the printed order paper circulated 
to members, perhaps this item was not 
specifically mentioned but m 1hk order 
paper before me and the Speaker it is 
mentioned

were the entry m typed letters 15 
“1A”; it is not “2".

SHRT INDRAJIT GUPTA That 1* 
for th. Chair’s guidance

MR DEPUTY - SPEAKER It vht 
busine s of the H->u e Soon dfter 
item 1, Questions, h< took up this 
busirei»fs because it is there. It is 
th® S trik e r 's  prerogative Yov have 
agreed to Jus taking it up Not only 
the Sotaker hag the prerogative to 
arrargc the business, but you also 
agreed on it. Now, again, I <ay it is 
the Speaker's prerogative to vary tho 
butintss. the House, and he bas 
dona i t  Therefore, let us get tm 
with the business.

14.41 bars.

PAPERS LAID ON THE TABLE

Dock W onom  (Advisory Com* 
M m « )  Amendment R truss, 1974, 
N otifications x n a m  M erch a n t Ship
ping Act, 1058 and A nnual Aomtnis.
TRATIVE RfPORT OF GUJARAT STATES 

Road Transport Corporation fqh 
1972-73

THE MINISTER OP STATE IN 
THE MTNISTltY OF SHIPPING AND 
TRANSPORT (SHRI H M. TRI- 
VEDI): I beg to lay on the Table—

(1) A copy of the Dock Workers 
(Advisory Committee) Amendment 
Rules, 1974 (Hindi and English ver
sions) published in Notification No 
SO 2820 m Gazette of India dated 
the 26th October, 1974 under sub
section (3) of section 8 of the Dock 
Workers, (Regulation of Employment) 
Act, 1948 [Placed m Library, See  No 
LT-8522/741.

(2) A <opy each of the following 
Notifcations (Hindi -ind English ^er- 
sior0> under sub-scvtion <3> of sec
tion 45b of the Merchant Shipping 
Act 1958 -

(11 The Examination \)f Masters 
and Mates (Amendment) Rules 
1974, published m Notification No 
G.S R 1129 m Ga/Ctt*. of India 
dated the 19th October 1974

(u) The M m nant Saipoing 
(E\umina+ton of Engineeis m the 

M u chant Nf \v)  Amendment R'lles 
1974, published m Notification No 
G S R  1130 m Gazette at India 
r’ated th 19th October, 1974 
{Placed in Libraryt See No. LT- 
8523/74].

(3) (i) A copy of the Annual Ad
ministration Report of the Gujarat 
State Road Transport Corporation for 
the year 1874-73 under sub-section 
(*) of section 85 of Hie Road Trans- 
Fart Corporation Act, read with 
clause (c) (lii) of the fenoclaxnatioti


